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the officer, if and as my be found 

necessary, in this connection, before 

the officer is relieved. 

' copy of these orders shall be 

communicated to the Respondent 23, anc 

through a  special messenger at the cos 

of the petitioner. 
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.7.96 	Shri KC.Mohanty wants to take 

instructions. He states that the rnin grie-

vance of the applicant has been redressed 
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and he had gone abroad and has come Dacic. 

E t it ione r s counsel,  who is not pre sent 	 - 	ç 

will state at the tine of next hearing 

whether he wants to withdraw this petition 

or not. Call on 22.7.1999. 

Hand over a copy of the order to the 

counsel for the respondents Shri K.C.Mohanty.k  
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22.7.9 Shri V.Narasingh on behalf of Shri 
\ 2 	- G 	.R .ord wants t ime to take instruct ions 

as to whether the appjcant is interested 

in puring this case. With the consent of 1 , 
hri X.L. .ibhanty, 	learned  Governn-ent 

Advocate, adjourned to 30.7.1996. 	 --'-- 
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30.7 .96 E his a ppl icat ion has be c orr 

fnfructuous, says the counsel fDr the 

titiontr. 'ccordingly dismissed. 
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